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WITHHOLDING OF MONEY DEPOSITED BY THE 
EMPLOYEES 

*532. SHRI M. P. BHARGAVA: WUl the 
Minister of HEALTH FAMILY PLANNING 
AND URBAN DEVELOPMENT be pleased 
to refer to Part (e) of the answer to Starred 
Question No. 25 given in the Rajya Sabha on 
the 13th February, 1968 and state: 

(a) since when the case of a depositor 
relating to the alleged obtaining of false 
receipts by him from the Treasurer of the 
Employees' Thrift and Cooperative Society, 
Safdarjang Hospital, New Delhi, is under 
investigation by the Vigilance Officer of that 
Hospital and what is the result of the enquiry 
conducted by him so far, and 

(b) whether it is also a fact that another 
depositor's money has also been withheld and 
if so, the reasons? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY): (a) The 
Vigilance Officer submitted his report on 19th 
April, 1968. He found the transactions to be 
highly suspicious and recommended a deeper 
probe. The report was forwarded to the 
Registrar of Cooperative Societies, Delhi, on 
20th April, 1968 and the Registrar is 
examining the matter. 

(b) Deposits of three individuals have been 
withheld pending instructions from the 
Registrar of Cooperative Societies. 

SHRI M. P. BHARGAVA:  May    I 
know, Sir, when the investigating officer has 
recommended a deeper probe, what is 
happening about that "deeper probe"? 
Secondly, who is to order that deeper probe, 
and when is it likely to be appointed? Is it any 
particular person to be appointed for the 
deeper probe? Then, may I know whether the 
Registrar of Co-operative Societies has passed 
orders twice telling the Administrative Officer 
to make the payment to the depositor and yet 
that order is not being carried out and, if that is 
so, what action is being taken against the Ad-
ministrative Officer who is under the 
administrative responsibility of the Health 
Ministrv? 

 

 
MR. CHAIRMAN: The question is begun 

already. 
SHRI B. S. MURTHY: Sir, as far as the 

order for the payment of tlie deposits is 
concerned, it was said that the Assistant 
Registrar had no legal authority to order such 
a realisation before the completion of the 
statutory inspection of the accounts. Though it 
was ordered, the Managing Committee did 
not do so. 

The second question is as to who will make 
the enquiry. Again, it all depends upon the 
Registrar. He will take the whole matter into 
his consideration and order it. 

SHRI M. P. BHARGAVA: May I know 
from the hon'ble Minister whether the 
Administrative Officer was justified to take 
disciplinary action against the depositors 
under his administrative control, and if that 
was justified why is the disciplinary action 
against the Administrative Officer by the 
Health Ministry not justified? 

SHRI SATYA NARAYAN SINHA: It was 
alleged that the Administrative Officer 
threatened the depositor that he will be 
implicated in this case. Therefore, a case has 
been registered against that Administrative 
Officer before the Sub-Divisional Magistrate. 
He is being tried. 

SHRI M. P. BHARGAVA: May I know 
from the hon. Minister what protection the 
poor depositors have from the Ministry in 
such cases where the officers controlling the 
societies want to play a fraud on those 
depositors? 

SHRI SATYA NARAYAN SINHA: 
That is why this man is being prosecuted. 
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SHRI B. S. MURTHY: Sir, no prima facie 
case has been established against the 
Administrative Officer. He has been only 
summoned. 
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SHRI C. D. PANDE: Sir, I have personal 
knowledge of this case. One poor man and 
his family members deposited Rs. 10,000. 
Then when it was defalcated, the officer was 
approached. He said "If you want to take, 
take Rs. 4,000. Otherwise nothing will be 
given." Those gentlemen are still going from 
office to office and Member to Member. I 
have also written to certain authorities. They 
say "Yes, the case is correct; we are looking 
into these things." This gentleman has 
admitted that money has been defalcated and 
still he is being protected and shielded by 
superior authority. So, may I know whether 
the Government will take the earliest 
opportunity to see that these poor men are 
given some relief? It is a matter of great 
shame. 

SHRI SATYA NARAYAN SINHA: I say, 
these two persons, whom the hon. Member 
presumably has in view, have been 
suspended... 

SHRI C. D. PANDE: What about the 
officer at Safdarjung? He is connected with a 
man there called Iyer . . . 

SHRI SATYA NARAYAN SINHA: He is 
Kuppuswamy. I do not know about Iyer. I 
said this man has been . . . 

SHRI C. D. PANDE: Suspended or not? 

SHRI SATYA NARAYAN SINHA: Not 
suspended yet. 

 

MR.  CHAIRMAN:  There    are    so j many 
who are anxious to know more |  details on this  
question.    I  shall  give you a half-an-hour 
discussion. 

Next question. 

INVESTMENT BY INDIANS ABROAD 
*533. SHRI BABUBHAI M.    CHI- 

NAI: Will the    Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that the Chief 
Minister of Madras has recently made a 
statement to the effect that the Indians staying 
abroad were willing to invest all their foreign 
exchange earnings in India provided suitable 
climate for such investments was created; 

(b) if so, whether Government had held 
any discussion with the Chief Minister of 
Madras to find out the details in this respect; 
and 

(c) if so, what are the details of such 
discussion? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE (SHRI MORARJI 
R. DESAI): (a) Yes, Sir. 

(b) No, Sir. The Government of India is 
already siezed of the problem. At present 
persons of Indian origin are allowed to make 
investments in Indian joint stock companies 
engaged in industrial activities. The question 
of allowing them to make investments in pro-
prietorship and partnership concerns as well as 
in trading and business concerns is already 
under the active consideration of the 
Government; orders on the liberalised policy 
are expected to be issued shortly. 

(c) Does not arise. 
SHRI BABUBHAI M. CHINAI: Sir, in 

view of the fact that of late, we are reluctant to 
receive foreign aid and foreign aid is diminish-
ing day by day, and also in view of the fact 
that we have been given to understand by a 
responsible Chief Minister of a State, after his 
recent visit abroad, that there are many Indians 
who have investments abroad and who are 
prepared to come and invest them here, may I 
know whether the Government will be kind 
enough to assess this from the Chief Minister 
of Madras and let us know the approximate 
amount which he has in mind, and whether the 
Government is in a position to attract this 
amount which is very badly needed in this    
country? 


